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IN THE NATIONAL GREEN TRIBUNAL, NEW DELHI
IN
RESPONSE AFFIDAVIT ON BEHALF OF
UTTARAKHAND POLLUTION CONTROL BOARD
Original Application No. 102 of 2023

Neeraj Chhachhar & Anr. Petitioners
Versus

Beliram Ashram & Ors.

Respondents

Affidavit of Sompal Singh, aged
about 51 years, S/o Late Shri Asha
Ram presently posted as Regional
Officer, Uttarakhand Pollution
Control Board, Regional Office,
Roorkee,  District = Haridwar,

Uttarakhand.
éem

I, the above-named deponent does hereby solemnly affirm and

state on oath as under: -

1. That the deponent is presently posted as Regional Officer and
has been duly authorized by the competent authority of Board to

sign and swear the instant response affidavit on his behalf

Reg Mo 24040 9010
Shﬁ Shiara <. I 0

Tehss o e
Cshict Hanigg 4 1
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2. That the above noted Original Application No. 102 of 2023 was
listed for hearing on 10.10.2023, whercin the Hon’ble National

Green Tribunal was pleased to issue the following directions:

“7. Let response/report be filed by them in view of the
observations made above within 8 weeks by e-mail at judicial-
ngt@gov.in preferably in the form of searchable PDF/OCR
Support PDF and not in the form of Image PDF

»»

3. That in light of the above-stated order, on 10.10.2023, a site
inspection was conducted by the Regional Office, Roorkee,
District Haridwar on 19.02.2024 and following observations
were made: -

i. During the inspection, it was observed that construction
activities were undertaken in the vicinity of Beliram
Ashram near the Anandamayi Ashram bridge. However,
upon inspection, no ongoing building construction work
was observed at the site.

ii. The inspection further revealed that the roof work for the
basement, ground floor, and first floor had been completed |
at the site.

iii. At the time of inspection it was observed that the
construction site was not occupied by anyone and as a

result, no domestic wastewater or solid waste from the site

has been generated.

ﬁ Page 3 of 5
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iv.The project proponent has obtained consent from the
Uttarakhand Pollutiqn Control Board for the mentioned site
with validity up to 30.09.2024.

v. The construction site is in proximity to Beliram Ashram.
The inspection revealed the completion of the basement and
first floor, 14 shops along the main road. Out of these, 6
shops have shutters, while the slab work for the second
floor is finished.

vi. The Haridwar Roorkee Development Authority (HRDA)
representative informed that the authority has sealed the
shops.

vii. The Irrigation Department representative reported that the
site is situated approximately 130 meters beyond the
boundary of 100 year flood frequency line set under the
Uttarakhand Flood Plain Zoning Act, 2012.

viii. It was also observed that a sewer line is passing beneath

the project's basement. The Executive Engineer of Jal

Sansthan confirmed the existence of a functional 600 mm

sewer line in the basement, containing a gravity sewer line

that is fully operational and handles about 30 percent of

Haridwar city's sewage that comes across previously

constructed homes and connects to the 68 MLD capacity

STP at Jagjeetpur. However, appropriate open space would

be required along the sewer line for maintenance in future,

Copy of inspection report along with annexures is being

marked and filed as Annexure No. 1 to this affidavit.
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4.  That the deponent is a responsible Government servant having
the highest regards for the Hon’ble Tribunal and orders passed
by them. The deponent has always made his sincerest efforts to ..
carry out the orders passed by this Hon’ble Tribunal in its letter

and spirit and shall continue to do so in the future.

Deponent

I, ﬁ@m«/@’w% Advocate, do hereby declare that the person

making this affidavit and alleging himself to be .................c...... is

the same person who is known to me from the papers produced by

him before me in this case. identified B},
Advocate

Enroll. No. J.J5. 5Y.9]22]

Solemnly affirmed before me on this day of 28 February, 2024 at
Dehradun at about M%M/PM by the deponent who has been
identified by the aforesaid person. I have satisfied myself by
examining the deponent who understood the contents of this affidavit.

The person has signed in my presence on the affidavit.

; é( Tt 122460 Advocate & Notary
Reg N 49(09) 2010 Roorkee, Harldwar (U.K.
Shiv SThmn Nath Sharma | = Reg. No. 49 (05) 1C
%ikw(ee Page S ofE
N o 0, "
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UTTARAKHAND POLLUTION CONTROL BOARD G2 @
Irigation Design Bullding Campus, Roorkee-247667 (Distt- Harldwar) "=

UKPCBROR/CCAN-1272023)32% T pates R.06.2023
FGD. POST

To,

W/s Nikhil Kumar Nirdosh Kushwha

Decpak Kushwha Ajay Kushwha Rajeev Kumar

Ganges View Appartment, Khasra No-212, Near Harigir

Ashram Kankhal, Haridwar

Distt- Haridwar.
Consolidated Consent to Operate and Authorisation hereinafter referred to as the C?A
(Consolidated Consent & authorization) (Renewal) under Section-25 of the “Water (Prevention
& Control of Pollution) Act, 1974” and under Section-21 of the “Air (Prevention & Control of
Pollution) Act, 1981” and Authorization under “Rule-6(2) of the “Hazardous and olh?r bl
(Management and Transboundary Movement) Rules, 2016” notified under “Environment
(Protection) Act, 1986 as applicable (1o be referred hereinafter as Water Act, Air Act and HW
Rules respectively).

CaffID-11511 Application No. 678215
CCA (Fresh)
Consent No. AWH [\ —3)

CCA is hereby granted to M/s Nikhil Kumar Nirdosh Kushwha Deepak Kushwha Ajay
Kushwha Rajeev Kumar at located Ganges View Appartment, Khasra No-212 Near
Harigir Ashram Kankhal, Haridwar, Distt-Haridwar subject to the provisions of the' Water
Act, Air Act and the orders that may be made further and subject to following terms and conditions -
L This CCA is granted up to 30.09.2024 and valid for Housing Society
(Commercial/Residential & Flats) of following with Capital Investment / Net Assets
Values 483.0 Lakhs:-

S. Last CCA Present CCA (Fresh)
No. Operation of Operation of
1 Not obtained Total Plot Area 3233.02 Sqm. built-up
Area . (24 Flats & Shops)

2. Specific Conditions under Water Act:
(i) The daily quantity of effluent discharge (KLD) :-

Last CCA Present CCA (Fresh) |
Trade Effluent Nil Nil
Sewage - 10

Effluent Treatment and Disposal: Presently Sewage is to be disposed through Sewer Line.
Unit shall provide oil & Grease trap prior to disposal of sewage in sewer line. However, as
per Hon'ble NGT order dated 19-07-2016 under O.A. 200/2014, Hotel having capacity of
more than 20 rooms and or has built-up area more than 10000 Sqft are required to establish
and operate their own bio digester and/or STP. Matter has been referred to the Monitoring
Committee constituted by the Hon’ble NGT. The unit shall comply with the decision taken
by the Committee. Following discharge standards as specified under E (P) Rules are

applicable:
S. Parameter Hotels with at least 20 | Hotel with less Hotels discharging
No. Rooms than 20 Rooms sewage to sewer line
1 pH 551090 5.5t09.0 5.5t09.0
2 BOD , 100mg/L 350 mg/L
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| 4 Oil & Grease 10 'l |
i 5 | Phosphate (as ) j 1 0 mg/t |
B S - | 8 -
| 6 Fecal coliform <1000 M!‘N:l(lm)m'l 1000
Ml‘N/HDOOmI | DS s .-
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Lk' sl pe— -
Norms are subject to change fime 1o time
system consisting
sions and operate

¢ following

i install a comprehensive control
ration of emis
| of pollutants to th

1 Conditions under Air Act -
(i) The applicant shall use followng fuel &
of control equipment as 1% require with reference (o gene

and mantain the same s:umuumu.sly so as 10 achieve the leve

e ———

standards. e

4’ s 1 Stack "T-!sm}iﬁl ‘"i;)‘pc | Fuel F.mission Emission

| No l attached with | height of | Quantity Control standards not

g i l (M) _| Fuel | KL/ MTD. ,i_;qujp-ncn!.,_A,t.g,e,&cs,cf!,.-j

w5 1 ARSI PR i | T N S -
ment, production has to

In of stoppage of functioning of air pollution control equip
be stopped immediately and this Board has to be intimated byfax/phnne/emuil with
a report in this re gard to be dispatched immediately.

G. Set and other source(s) should be controlled
d for meeting the ambient noise standards
ustrial, Commercial, Residential, Silence

¢ areas/zoncs (Ind
Residential Area
T e
time time

timc/«x_ time
me | tme SO s [ 50 | 90

by providing an acoustic

for night and day time as

(i) Noise from the D.
y which are

enclosure as is require
prescribed for respectiv
as follows -

I P e v .
| Standards " Industrial A:ﬁ!(‘onﬂggﬁial Area
| for Noise Day Day | Night
level jn | time
| db(A |
Day time - from

4 Conditions under HW Rules :-
(i) Number of authorization wid dip el lsuey smsseme——eem T
(i) The Housing Society of M/s Nikhil Kumar Nirdosh Kushw
Ajay Kushwha Rajeev Kumar is hereby granted an authorization 10
for collection and storage of Hazardous wastes.
(iii) The authorization is granted to operate a facility for generation, collection and storage of
hazardous wastes within factory premises for following category of wastes.

S.No. Category “Quantity
Schedule-1 & Schedule-11 _7a_u£t_|9rization is bei

ha Deepak Kushwha
operate a facility

in force for 3(.09.2024
ct to the conditions stated below and the s
force under Environment

uch conditions as may be

(iv) The authorization shall be
(Protection) Act, 1986.

(v) The authorization is subje
specified in the rules for the time being in
Terms and conditions of Consent:
(i) The authorization shall comply with the provisions of
1986, and the rules made thereunder.
(ii) The authorization and its renewal sh

authorized by the SpCB/PCC.
(jii) The person authorized shall not rent, lend, sell, wransfer or otherw

wastes withoul obtaining prior permission of the SPCB/PCC.
(iv) Any unauthorized changes in personnel, cquipment as working conditions as mentioned in the

application by the person authorized sha titute a breach of his authorization.

the Environment (Protection) Act,

all be produced for inspection at the request of an officer

ise transport the hazardous

j
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(V) Teas the duty of the authori ; , “R/PC :
A orized per ion of the SPCH/PCC 1o close
down the facility d person 1o (ake prior permission ¢
(V) An apphication for the ‘
pelin enewal of an autlorization shall be made
(Vi) The unit shall comply with any other condinions specified in the guidelines issued by the
 MOEF or CPCR/SPCR from time to time,
6. ( ompulsory dncunwn& to be submitted by (he Industry/Unit -
(1) Annual return in Form-4 and Waste Disposal Manifest in Form-1
~and Third Party Audit Report.
(l!) Environment Statement in Form-V of Epvironment (Protection) Rules,
(i) Quarterly compliance report of the CCA. photograph of ETP/APCs/Was
Area.
lfnil has to apply for renewal of CCA well in advance of 60 days of expiry of this ({(.‘A. ‘
8. Competent Authority reserves the right to change/modify/add any time any condition of this
CCA.
- Unit has to comply with the other general conditions as annexed herewith. Non compliance
of any provision of this CCA and provisions of the Water Act, Air Act a W Rules will

results in legal action under the aforesaid Acts and Rules. r
(4t
Reéptona ¢)

Dehradun fot kind

as laid down under these

0 under HW Rules

1986,
te Storage

Copy to: Member Secretary, Uttarakhand Pollution Control Board,
information please.

Regional Officer (Uc)

Specific Conditions:
The applicant shall submit audited balance sheet of the unit at the end of each financial year so that fee
submitted by the applicant could be assessed.

A solid waste generated from the Housing Society has to be disposed in manner SO |
surface water bodies/ground water/soil etc. does not take place.

The Unit shall take adequate measures to control of noise from its own source so as to comply with the

standards as may be applicable.
The Housing Society shall develop green belt within the premises.

that contamination of

. Unit will ensure that its kitchen waste/agro waste (biodegradable waste) will be disposed through

composting.
The Housing Society shall strictly adhere with the specific and general conditions issued with CCA order. Any

violation of stipulated conditions may attract legal action under the provisions of Water Act, Air Act and
Environment (Protection) Act and Rules made thereunder.

The Unit shall ensure all safety measures and shall undertake periodical assessment by the competent
authority. :

This consent is valid for Operation of Building & construction project only. If any change in Housing

Society unit, must be obtained CTE/COP as per rule.
The solid waste shall be disposed as per Solid Waste Management Rule-2016.

10. The waste water generated from the Housing Society should be treated and disposed as per norms

applicable.

11. The time to time direction issued by Hon’ble Court, MoEF CC, State Government, CPCB, SPCB will be

applicable on the Housing Society.

12. Land use of the Housing Society should be proper and valid as per the activity. In case any time if it is

13.

14.

15.

found that the Housing Society is not having the valid documents this consent may be revoked.

In case of any complaint received against Housing Society and found correct, this CCA order may be

revoked.

The consent is valid under the final decision of the Hon’ble NGT in matter of OA No. 102/2023 Neeraj

Chhachar Vs. State of Uttarakhand

Unit has to submitted approved map for H}!}{Within‘a month.
/o W

\
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¢ In a three
enst once |
I The applicant shall get | (he samples of flllucm»ommmu/hnurdnm wastes ot |
applicant shall get analyses s ‘ UEPPCn
(&) and shall report to the ed outlet
wonth fron \ recognized by the Mol : w or alter
3 ”‘ “l' ' |:whh:;(;m"“: ‘r:: without the prior consent of the Board bring into use any ne
4 ve applicant shall however, i
; L Wi unit
for the discharge of effTuent or gases emission of nc\“]'l:;' ”:':’:‘ “;",:)Il‘f” ‘al oné
1. Treated waste water and domestic waste water «hal disposed Joinity 81 ¢
final disposal point ,
report of l“pt!]lltd

' i tat
shall provide discharge measurement equipmen .
- - comply with condition® of this CCA and submit compliance

A, If, at any point of time, |t Is found that the induury Is nt;'
lirection/instruction issued by the Board, Jegal action shall

(1
disposal point. The applicant

4. The applicant shall strictly .
conditions within 30 days of receipt of this CC

complyving with stipulated conditions or any further ¢
must be leak-proof.

be initiated against the applicant '
g All valves/pipes/sewer/drains elc
points, Air pollution Control

S The applicant shall maintain good house keepin
6 The industry shall provide uninterrupted entry 10 the SITP'WETP's inlet and outlet
equipment and stack for smooth sampling/monitoring of efficiency of pollution control measures.
7 The industry shall provide “Inspection Book"” at the time of inspection to the Board's officials.
rs or is apprehended to occur

§  Whenever due to any accident or other unforeseen act of event, such emission occu
L]
in excess of standards laid down, such information shall be reported to the Board's offices and all other

concerned offices. In case of failure of pollution control equipment, the production process connected to it shall

be stopped with immediate effect
9 The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack only.
10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry, it shall
be imperative to stop production in the industry with immediate effect and such information shall be reported to
Board's offices. The industry shall be liable to pay compensation also in such cases as decided by the
Competent Authority. ,
11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/ production
capacity’manufacturing process/capacity enhancement etc. or any change in effluent discharge point or emission

point.
12 The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as may be

necessary.
13. The person authorized shall not rent, lend, sell, transfer or ofherwise transport the hazardous waste without

obtaining prior permission of the Board.

14. Any unauthorized change in personnel, equipment as W orking condition as mentioned in the application by the
person authorized shall constitute a breach of his authorization.

15 It is the duty of the authorized person to take prior permission of the Board to close down the facility.

16. The authorization is valid for temporary storage of Hazardous Waste within premises only.

17. The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous chemicals
being used in the plant as well as air emission and waste generated within premises is displayed on Display

Board of size 6x4 feet out side the main factory gate within premises.
18.1t is duty of the authorized person to take prior permission of this Board to close and cleanup the facility for

treatment, storage and disposal of hazardous waste.
19. The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return in Form-4 on

or before the 30* day of June following to the financial year to which that return relates.
20.In case of any accident, complete details in the light of Form-14 of the Hazardous Rules shall be submitted to

this Board at the earliest.
21.In no case any hazardous waste shall be disposed off on land, in any drain, or into any water stream. All spillage

must also be safely collected and stored.
22 Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed physical and

chemical analysis of hazardous waste sample and report to the Board.

23. Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit constructed
with R.C.C. or such material which does not react with the waste contained in it.

24. The storage area should be fenced properly and Sign/Notice Board indicating ‘Danger’ and ‘Hazardous’ shall be
displayed at appropriate position both in Hindi and English.

25. The industry shall store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on impervious
floor under covered shed. Hazardous waste if required shall be sold only to Registered Recyclers/Re-

processors.
Rules shall be

26. In case of any transportation of hazardous waste, the details in Form-10 of the Haza
submitted to the Board.
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